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MR. CHAIRMAN : All of you please sit 
down. Now, Mr. Krishan Kant. 

CALLING ATTENTION TO A MATTE 
OF URGENT PUBLIC IMPORTANCE 

SERIOUS    ALLEGATIONS OF USE OF   MONEY 
POWER IN THE RECENT BIENNIAL ELECTIONS 

TO THE RAJYA SABHA 

SHRI KRISHAN KANT (Haryana) : Mr. 
Chairman, I beg to call ihe attention of the 
Minister of Law and Social Welfare to the 
serious allegations of use of money power in 
the recent biennial elections to the Rajya 
Sabha and the implications thereof on the 
working and preservation of Parliamentary 
democracy. 

THE MINISTER OF LAW AND SOCIAL 
WELFARE (SHRI P. GOVINDA MENON) : 
Mr. Chairman, Sir, no complaints have so far 
been received either by the Government or by 
the Election Commission regarding alleged 
misuse of money power in the recent biennial 
elections to the Rajya Sabha. If specific 
instances of the serious allegations of use of 
money power are brought to notice all efforts 
will be made to investigate the complaints 
fuhy, so that an effective action can, on the 
result of such investigation, be taken to weed 
out such nefarious and corrupt practice from 
elections in future. The following are come of 
the corrupt practices which come under the 
purview of the Election Law :— 

(i) Bribery—i.e. offer of any gift or 
promise by a candidate or his agent or any 
other person with the consent of a 
candidate or his election agent, of any 
gratification, with the object of directly or 
indirectly,  of inducing— 

a person to stand or not to stand as or 
to withdraw or not to withdraw from 
being a candidate at an election; or 

an elector to vote or to refrain from 
voting. 

(ii) Undue Influence—i.e. any direct or 
indirect attempt to interfere on the part of 
candidate or his election agent with the free 
exercise of any electoral right; 

( i i i )  appeal by a candidate or his agent 
to vote or refrain from voting on grounds of 
religion, race, caste, community or 
language; 

(iv)  promotion of feelings of enmity or 
hatred; 

(v) publication by a candidate or his 
agent any false statement with regard to the  
personal  character   of a   candidate: 
(vi) hiring or procuring vehicles' for 

carrying voters; 

( \ i i )  incurring      of    expenditure    in 
excess of the prescribed limit; and 
(viii)  procuring      the    assistance    of 

Government servants for   furthering   ihe 
purposes  of election  of a  candidate. 

Ii is obvious from the very nature of corrupt 
practices enumerated above that it is 
impossible to check these corrupt practices 
without the cooperation of the candidates and 
the political parties. The Election Law has 
adequate provisions to check the commission 
of these corrupt practices. If a corrupt practice 
is proved against a candidate he could be 
disqualified for six years for being chosen as a 
Member or even for voting. The elected 
candidate would lose Ii is seat in addition. The 
Government Servants Conduct Rules also 
prohibit Government servants taking active 
part in electioneering. Thus, adequate 
safeguards do exist and if the candidates and 
the parties are vigilant, corrupt practices can 
be checked to a great extent. 

SHRI     S.  S.     MARISWAMY    (Tamil 
Nadu) : Who wants all these details? 

SHRI KRISHAN KANT: Mr. Chairman, 
Sir, I had specifically first addressed this 
Calling Attention Notice to the Minister of 
Home Affairs because I was afraid that only a 
mechanical reply would come and it has 
come. We know what the legal position of the 
Government would be. But the question is 
this. After the Rajya Sabha elections this news 
has appeared in the newspapers and it is 
widely believed that money has been used. 
The Government may not have any specific 
instances because no probe has been ordered. 
Our friend, Mr. Yajee who is sitting here was 
a victim of that. And of course, later on he 
came here. Sir, when I bring this to the notice 
of the honourable House and the honourable 
Government today, my idea is 
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not merely to point out a specific instance, but 
a thing which has been polluting the body 
politic of this country for a number of years .   
.   . 

SHRI T. V. ANANDAN (Tamil Nadu): 
The Government is itself polluted. 

SHRl KRISHAN KANT : Why are you 
interrupting me ? When you get your chance 
you can speak. Do not interrupt me  now .   .   
. 

SHRI      DAHYABHAI      V.        PATEL 
(Gujarat) : Why do you not observe that rale 
yourself ? You always interrupt when we 
speak from here. That is your monopoly. 

SHRI KRISHAN KANT : Mr. Chairman, is 
the Government aware that when Dr. Rajendra 
Prasad gave his valedictory address to Ihe 
Members of both Houses of Parliament in the 
Central Hall, he referred io ihe danger of 
money power eroding into parliamentary 
democracy and elections ? And he gave a 
warning that unless some thing was done, very 
serious consequences would come up in the 
very functioning of our parliamentary demo-
cracy. Is he aware that Pandit Nehru in his 
book wrote that parliamentary democracy in 
many parts of the world is used by monieu 
people and money power to suit their ends and 
they become the instruments of transforming 
this parliamentary democracy into a 
totalitarian dictatorship ? Is he aware of that ? 

SHRl NIREN GHOSH (West Bengal) : By 
whom ? 

MR. CHAIRMAN : Mr. Ghosh, please do 
not interrupt. 

SHRI KRISHAN KANT : Is he aware that 
the Monopolies Inquiry Commission in its 
report has pointed out the influence of money 
power .   .   . 

SHRI NIREN GHOSH : By whom ? 
SHRI AKBAR ALI KHAN (Andhra 

Pradesh) : Mr. Ghosh, why do you interrupt 
him ? You will get your chance. 

SHRI KRISHAN KANT : . . . on the 
politicians ? Is he aware that the present press 
in India which is being controlled by the press 
barons wants to mutilate parliamentary 
democracy to suit their interests and the 
things which they are doing to which the 
Prime Minister has also made a reference 
many a time ?    Is he aware that 

after the recent elections the Congress 
Working Committee and the Parliamentary 
Board and many of the newspapers in India 
editorially and otherwise have also referred to 
the danger that this parliamentary democracy 
is having from the use of money power ? Is he 
also aware of the stories carried in some of the 
States that votes* were not required because 
some monied people had already got the 
required number of votes and they said, "You 
take some money but we do not need any 
more votes ? Have such reports come to the 
knowledge of the Minister ? In view of all 
these things, Mr. Chairman, I thought the Law 
Minister and also some other Ministers could 
reply. 

Sir, it is basically a political question. If the 
Home Minister had been present here, it 
would have been much better. Is he aware that 
all these things are happening because of 
monopoly in the country, mono-ponly in the 
economic sphere, monopoly in the press and 
all that ? Is he also aware that there is a 
rumour going round that some people in this 
country want to collect Rs. IOO crores so that 
they can control the Lok Sabha in 1972? This 
news is very widespread.   Is he aware of that 
? 

SHRI BHUPESH GUPTA (West Bengal) :  
Mention the names. 

SHRI KRISHAN KANT : I do not want to 
mention the names but if he wants me to do it, 
then I can say that Mr. S. K. Patil's name is 
being mentioned. Mr. Chairman, is it not high 
time that the Government should take certain 
steps in this direction ? WiH the Government 
of India order a CBI enquiry into what has 
happended during the recent elections and 
also the earlier elections, because mere routine 
investigations will not briny out the truth ? 
Something should be done effectively so that 
this whole thing is eradicated. Does the 
Government of India agree that unle?s there is 
a ceiling on income, on property, unless the 
whole fundamental outlook is changed and 
black money is completely eradicated, these 
things will go on ? 

(Interruptions. I 

MR. CHAIRMAN : Please do not attack 
those people who are not in the House to 
protect themselves. 
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THE LEADER OF THE OPPOSITION 
(SHRI S. N. MISHRA) : Sir, on a point of 
order. Mr. Patil's name has been mentioned 
and you do not give any protection to a person 
who is not present here to defend himself. 

MR. CHAIRMAN : I have asked him not 
to attack those persons who are not present 
here. 

SHRI BHUPESH GUPTA : Sir, we shall 
continue to mention the names. 

(Interruptions.) 
MR. CHAIRMAN : Now there is no law 

that no name should be mentioned but it is not 
right that names should be mentioned of those 
who are not present here to protect 
themselves. It is not fair to them, especially to 
those who are in the other House, who are not 
here to protect themselves; it is not right to 
cast reflections on them. 

SHRI BHUPESH GUPTA : Sir, in the 
matter of corruption when we discuss certain 
officers, certainly we mention their names. Do 
we not mention1 the name of Mundhra ? Do 
we not mention the name of Birlas thrice a day 
? Sir, article 105 gives me certain rights to say 
whatever I like; there is freedom of speech. 
Nowhere does the rule say that names cannot 
be mentioned here. Those persons against 
whom there are charges of corruption and if as 
a Member of Parliament I believe that those 
charges are correct, certainly I can mention 
their names; I am under the oath of office here 
and I can certainly mention their names. We 
are not interested in philosophical of vedantic 
discussions on the subject, Sir. 

SHRI M. S. GURUPADASWAMY 
(Mysore) : On a point of order, Sir. This is a 
very vital question. Shri Krishan Kant 
mentioned the name of Shri S. K. Patil who is 
a Member of the other House in a particular 
context. He said that Shri S. K. Patil wants to 
collect Rs. IOO crores or so .   .   . 

wants to collect Rs. IOO crores to control the 
Parliament. This is a scandal against a 
Member of the other House. He has no 
justification to say that, Sir. If there are 
rumours, those rumours' cannot be discussed 
or brought into the House. 

SHRI BHUPESH   GUPTA :    Let    him 
repudiate it. 

(interruptions.) 
SHRI M. S. GURUPADASWAMY: Now, 

Sir, there are two ways open to you. Either 
you expunge that portion from the records or 
please ask Mr. Krishan Kant to withdraw this 
remark. 

SHRI GODEY MURAHARI (Uttar 
Pradesh) : Sir, I would like to say one thing 
that Mr. Krishan Kant mentioned something 
which wns not relevant to the Calling 
Attention Motion. To that extent I would 
agree with Mr. S. N. Mishra. But the names of 
those people who have vised money to get 
into the Rajya Sabha will have to be 
mentioned. Otherfise, what is the point in 
bringing this Motion ? 

MR. CHAIRMAN : 1 have been mis-
understood. 

SHRI S. N. MISHRA : Sir, in all humility 
we will have to observe this rule that the 
names of those Members who have come and 
joined us' should in no circumstances be 
mentioned because they are equal partners 
with us they are respectable persons. 
Moreover, there might be election suits and 
you will be prejudicing those election suits.   
So that should not be dene. 

 
SHRI BHUPESH GUPTA : Then withdraw 

the Calling Attention Motion. How is he here 
to give you these moral lectures, Sir? 

SHRI A. P. JAIN (Uttar Pradesh) : Sir. 
there is no absolute rule whether a name 
should be mentioned or not; it all depends 
upon the circumstances of the case. When a 
particular person is under discussion, his 
conduct is being discussed, then of course his 
name will have to be mentioned, whether he 
is present in the House or not. On the other 
hand,  if there is a general 

SHRI   M.    S.    GURUPADASWAMY : 
There is a rumour in the market  that  he 
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discussion, names cannot be mentioned be-
cause those persons are not under discussion. 
I think Mr. Krishan Kant was not quite in 
order in mentioning the name of Shri S. K. 
Patil in this conneciion. 

SHRI BHUPESH GUPTA : Absolutely 
correct. You can repudiate it. Sir, in the name 
of so-called decorum and dignity we are not 
prepared to barter away our right to mention 
the names which should be brought to the 
notice of the House, whether it is Mr. 
Subramaniam or Mr. S. K. Patil or anybody 
else. 

SHRI A. P. JAIN : Now, Sir. we must 
follow some rule and the rule generally should 
be that when a person's conduct is under 
discussion, then his name can be mentioned 
but not in a general discussion. So far as the 
Members present here are concerned, of 
course we can discuss their conduct, but as 
regards the Members of the other House. I 
think we should take care not to mention their 
names, if for no other reason than to maintain 
good relations with the other House. 

SHRI BHUPESH GUPTA : Sir. when Shri 
S. K. Patil and others there can take the names 
of Mr. S. N. Mishra, Mr. Bhupesh Gupta or 
Mr. Rajnarain, certainly we can also take their 
names. {Interruptions.) I have also heard that 
report about Mr. Patil. You are an ex-
Governor. So your morality is quite different. 
If I hear Mr. Subramaniam taking money or 
Mr. Pat'l collecting money to the tune of Rs. 
IOO crores, certainly their names mus't be 
mentioned. 

 

 
SHRI S. S. MARISWAMY : Sir, I have got 

to make a submission. 

SHRI KALYAN ROY (West Bengal) : 
Including the hon. Member, Mr. Bhandari, we 
have all tabled this Calling Attention notice 
after signing it. How cm he say what he has 
said just now ? 

SHRI S. S. MARTSWAMY : A Member is 
entitled to seek clarifications from the hon. 
Minister when he makes a statement. But 
unfortunately, Sir, you have allowed Mr. 
Krishan Kant, to speak for more than seven 
minutes. He did not seek clarifications. He 
just delivered a speech, rather a damaging 
speech The same facility should be accorded 
to this side also. 

MR. CHAIRMAN : 1 have been always 
saying and requesting the hon. Members that 
they should confine themselves to the subject-
matter of the motion and also that there should 
not be a long background for every quest'on. 
Only such facts should be given as may enable 
the question to be understood. Long 
backgrounds are not necessary. 1 may inform 
the House in this connection that I have 
received a letter 
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[Mr. Chairman 1 from the Speaker of the 
Lok Sabha. In lhat letter it has been stated that 
a Member of this House has referred to a 
Member of the Lok Sabha in terms which 
were not right. I am giving the substance of 
the letter; the letter is not before hie. There-
fore 1 appeal to the Members of this House to 
remember that, although a speech may be free, 
yet it is subject to rules; it is also subject to 
matters of propriety and convention wiiich we 
may lay down. The rules have been laid down, 
but the conventions have got to be laid down 
by ourselves. Therefore I would appeal to you 
not to mention the names of Members of the 
other House in a manner.  .   . 

SHRI M. N. KAUL (Nominated) : And 
acrimony. 

MR. CHAIRMAN : . . . which may cau e 
acrimony, or which may in any manner cast 
reflections on them. 

SHRI BHUPESH GUPTA : If Members 
spend crores of rupees on elections, can we 
not mention their names here ? 

MR. CHAIRMAN : Please sit down, Mr. 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA : You write a 
letter on our behalf to Mr. G. D. Birla that he 
should not put up candidates and spend crores 
of rupees to get them elected. Morality is  not 
a one-way traffic. 

SHRI ANANT PRASAD SHARMA 
(Bihar) : Will it not be applicable to the 
Members of this list ? 

MR. CHAIRMAN : I appeal to the 
Members of the House to impose restraint on 
themselves and have certain guidelines. For 
example, if a name has to be mentioned 
irrelevantly, a name which has no relevance to 
the matter in hand, then the name of an 
outsider even should not be mentioned, and 
the names of Members of the other House 
should not be mentioned ordinarily. Then 1 
would appeal to ihe Members of the House to 
consider whether it is fair—these conventions 
are based on fairness—whether it is fair in the 
circumstances of the case—the circumstances' 
would differ sometimes—to attack persons 
who are not here to defend themselves. That 
would depend upon the circumstances of each 
particular case, and I appeal to the good sense 
of the hon. Members   of   this 

House in this matter. There is no hard and fast 
rule laid down in the Rules book except to say 
that personal matters should not he brought in. 
You know all these rules. I need not repeat 
them. Apart from these rules, there are still 
some matters of convention, some matters of 
good sense and propriety of comity between 
Ihe two Houses. 

SHRI BHUPESH GUPTA : Then Mr. 
Rajnarain would not be able io speak because 
he takes the name of a Member o! the other 
House every day. the name of Shrimati Indira 
Gandhi. 

MR. CHAIRMAN:  Mr.  Rajnarain. 
SHRI NIREN GHOSH : 1 have a sub-

mission to make. 

MR. CHAIRMAN : I shall call you after 
Mr. Rajnarain has spoken. 
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SHRI BHUPESH GUPTA : Neither Lenin nor 

Stalin was elected to Rajya Sabha. 

 
MR. CHAIRMAN : Mr. Rajnarain, you please 

sit down now. This is not a point of order. 
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SHRI NI REN GHOSH : Sir, I want to 
make this submission. You referred to a letter 
from the Speaker. I say, I affirm that there 
was nothing unparliamentary in what was 
said. If the Speaker had gone through the 
proceedings—I do not know whether he did it 
or not—then there was nothing 
unparliamentary in that. So that being the 
position I am bound to register my protest 
against such a letter from the Speaker. I think 
thereby he goes beyond his limits. As regards 
the appeal that you have made, if it falls 
within  our duty... 

MR. CHAIRMAN : Now, Mr. Niren 
Ghosh, this is not the subject before us now.    
Please sit down. 

SHRI LOKANATH MISRA (Orissa) : Sir, 
I want to make .   .   . 

MR. CHAIRMAN : No, no. Nothing on 
this. 

SHRI LOKNATH MISRA: Now that you 
have allowed him . . . 

MR. CHAIRMAN : i did not know what he 
was going to say. 

SHRI LOKANATH MISRA: After having 
heard him, you have to listen to me. The 
question was raised by me the other day 
because it affected one of my Members. After 
the reflection was made by my friend, Mr. 
N'iren Ghosh, in this House the subject was 
taken up by the hon. Member who was 
referred to by Mr. Niren Ghosh. He 
categorically repudiated the charge in the 
other House. Therefore as a result of that the 
Speaker of the other House probably wrote to 
you. 

MR. CHAIRMAN : You can come and 
discuss this with me in my chamber. 

SHRI LOKANATH MISRA : But, Sir, it 
has been raised here. 

MR. CHAIRMAN : All right, you say 
whatever you want. 

SHRI LOKANATH MISRA: Since it has 
been raised you cannot abruptly end anything. 

MR. CHAIRMAN : I told him also. 

SHRI LOKANATH MISRA : I am con-
cluding. I am probably one of the few 
Members in this House who wastes the time 
of the House. All the same you are unkind to 
those Members who keep strictly fo the rules 
of procedure. 

SHRI A. P. CHATTERJEE (West Bengal) 
: Sir, on a point of order; it is a reflection on 
the Chair. 

SHRI LOKANATH MISRA : Now tlie 
point is this. We are discussing whether ihe 
names of people who do not belong to this 
House can be taken or not. You should kindly 
give serious thought to this whether both 
Houses should malign each other in the 
respective Houses and whether we should turn 
the Parliament of India into a maligning 
institution between themselves. Therefore if 
you can kindly discuss the mutter with the 
Speaker of the other House and both of you 
can come to some decision in the matter that 
would be an ideal situation because you are 
the controlling authority in this House and he 
is the controlling authority in the other House 
and you can. between yourselves come to a 
decision as to which of the things should be 
expunged if a reference is made in respect of a 
Member of either House. That would be the 
ideal situation instead of your asking Members 
of this House to opine in this matter or the 
Members of the other House opining in the 
matter. Therefore, Sir, you kindly take it up 
with the Speaker, come to a final decision and 
enforce—I underline the word enforce—that 
in the House. 

MR. CHAIRMAN: All right; I will 
consider that. 

SHRI BHUPESH   GUPTA :    You    can 
meet anybody you like; you can discus* 
anything but your role should not be that of an 
old auntie. You are the Chairman, and  .   .   . 

MR. CHAIRMAN : Please sit down; I have 
not called you, Mr. Bhupesh Gupta. 

SHRI TRILOKI SINGH (Uttar Pradesh) : 
Sir, may I make a submission ? It is something 
relating to what you have just laid down. 

MR. CHAIRMAN : I have only made an 
appeal to the House: I have not given; any 
ruling. 

SHRI TRILOKI SINGH : While thank ing 
you for the general guidelines laid dowrp by 
you just now relating to reference tc* specific 
names in any matter under discussion in this 
House I would like to submit, Sir, that 
parliamentary practice is that a Member can 
certainly refer to a particular 
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person by name provided the allegation is 
specific, that he has definite facts in proof of 
his allegations and that he believes them to be 
true. That is the criterion the world over. 
Therefore. Sir, I would like to submit that you 
may lay down, whatever the Speaker of the 
Lok Sabha has laid down or not, that it is open 
to any Member to make a reference to any 
person or his actions specifically provided he 
believes it to be true and has proof ia support 
of his belief. If that is so, I believe there need 
not at all be any controversy between the 
other House and this House or between an 
outsider and this House. 

MR. CHAIRMAN : All right; thank you for 
this. 

SHRI KRISHAN KANT : Sir, I bow to your 
advice and I would .   .   . 

 
(Interruptions.) 

SHRl BHUPESH GUPTA : Sir. I want to 
make a submission. Now various parties are 
represented here and let first of all one round 
go to each party. After that if you like you 
may call some more from different parties. 
Then the Minister can reply. In that way you 
wiH not have to have another motion. Within 
the framework of the Calling Attention we can 
have a brief discussion. After all we seek 
clarification and make speeches. We can make 
short speeches and seek clarifications. 
(Interruptions.) 

MR. CHAIRMAN : I cannot convert this 
into a discussion at the present moment. This 
is the last day and I cannot allow the business 
of the House to be disturbed in this manner. 
So far as the question of 3 discussion is 
concerned, I will consider it if a proper 
motion is made. But is it the general sense of 
the House that this should be discussed just 
now ? 

(Interruptions.) SOME HON. 
MEMBERS : No, no. MR. CHAIRMAN :  
Would   the Leader of the House like to say 
anything ? 

THE LEADER OF THE HOUSE (SHRI K. 
K. SHAH) : Let the Calling Attention go on. 

MR. CHAIRMAN : There is opposition to 
it, Mr. Bhandari. 

 

MR. CHAIRMAN : Please listen now. 
Yesterday I declared what the practice is, 
which practice I have been following and the 
entire House agreed. There was no dissent 
about that. Now you come and say that 
because that practice is followed there will be 
injustice. 
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tion. How we snould discuss this is an 
independent matter. On a proper occasion we can 
have two or three days' full debate because there 
is no doubt that the use of money is going to 
vitiate the body politic of this country. I have 
another point of view. There are two partners in 
this business, viz., the giver of money and the 
taker of money. ] am much more concerned with 
the deterioration in our Dublic life and our 
people. It is members of our pwn organisations, 
of our own legislative institutions, who take 
money. It is a very vital question und I would 
like this matter to be properly debated for two or 
three days and all the aspects of the question 
properly considered. 

SHRl S. N. MISHRA : I would like to recall to 
the House that once when there was a Calling 
Attention Motion relating to the nationalisation 
of sugar factories, tlie House had agreed that 
there should be a full-fledged discussion on the 
subject, instead of the Calling Attention Moiion 
being taken up. I had made that proposal with 
great humility to the House and it was pleased to 
agree to it. Now, the question is, if the House 
thinks tiiat there is a certain amount of urgency 
attached to it and we have Io proceed forthwith 
with the discusion of the subject, then I must say. 
in order to do full justice to the subject, we will 
have to give the whole day or even another day. 
In that situation the House will have to agree to 

extend the present Session of Parliament. 

HON. MEMBERS : No, no. 

SHRI S. N. MISHRA : It cannot end today. So 
far as my party is concerned, we attach great 
importance to it and we would like even the Session 
to be extended. If that is not the pleasure of the 
House, then my submission would be that there 
should be a full-fledged discussion on this and not a 
very brief or cryptic discussion that inevitably takes 
place on a CaUing Attention Motion. So, you have 
to place the proposal before the House clearly, 
whether the House would like this Calling Attention 
Motion, to which 85 or 86 names are attached, to be 
taken up. Because of the extraordinary situation that 
has been created by the use of money, I would re-
quest vou not to go by the previous rule of allowing 
only one  Member from each 

SHRl K. K. SHAH : My objection is this. 
When the Calling Attention Motion wns 
given. Members knew what were the 
chances of discussion under it, and when 
eighty Members' signatures were taken, 
they were conscious of what would be dis-
cussed and how it would be discussed. 
According to the rules when the Calling 
Attention Motion was given were these not 
taken info consideration ? It is wrong now, 
when the Calling Attention Motion is being 
discussed, to say that it should be converted 
into a discussion. 

(Interruptions.) 
SHRI GODEY MURAHARI : You can 

call Members party-wise, but even then the 
whole day will be taken up, I may tell you. 

SHRI     JAIRAMDAS     
DAULATRAM 

(Nominated) : Mr. Chairman, Sir, the use of 
money in politics in India has not started 
with the elections to the Rajya Sabha which 
were just over. The use of money lias 
preceded this and my fear is that the use of 
money will be there independently «of mere 
elections. It is a   very vital   ques- 
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party. Many of us might lie in possession of 
information relating to many aspects of it. I 
would not like that any per?on from my party 
should go on making a speech for Ii hours or 
so. If that is the position, then we cannot do 
full justice to it. Otherwise, inevitably it 
appears io me that the CaUing Attention 
Motion can do only scant justice to the subject. 
Keeping in view the importance that has been 
highlighted, that would be causing great injury 
to democracy. I would suggest to you and to 
the House whether the House would like to 
have a full-fledged discussion or not. In any 
case even if you allow tlie Calling Attention 
Motion to be discussed, say, up to a particular 
time that you may have in your mind, we will 
not be satisfied with that and we will insist on 
a full-fledged discussion taking place on the 
subject. So, I would like to know whether the 
House would like this performance to be 
repeated in another discussion or the House 
would like this subject to be taken up in a full-
fledged discussion on Monday. Tf t'ne Boiwe 
does not want the Session to be extended or if 
there is no urgency or immediacy attached to 
this, then I hope the House would be pleased 
to agree to take up this subject during the next 
Session oi Parliament. 

 

 

SHRI AKBAR ALI KHAN : I think there 
are no two opinions in this House about the 
seriousness of the situation, but the question is 
a Calling Attention Moiion is (here given by 
so many Members. A suggestion has been 
made by Mr. Bhandari and by the Leader of 
the Opposition that a debate should also be 
there. I think we are not here to oppose the 
debate. We are not opposed to the debate, but 
that will be most probably taken up in the next 
Session. 

SOME HON. MEMBERS:  Why? 

SHRI N. K. SHEJWALKAR (Madhya 
Pradesh) : Why not on Monday. 

SHRI AKBAR ALI KHAN : The object of 
the Calling Attention notice is to draw the 
attention of not only this House but the whole 
country to the seriousness of the 
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SHRI AKBAR ALI KHAN : situation. All 
parties are signatories to it. Our idea is that 
this matter should be highlighted through the 
House to the country. So the Calling Attention 
cannot be postponed. But certainly. Sir, you 
can exercise your discretion and, if necessary, 
call not all but quite a good number of 
Members not one from each pEity but a few 
Members from each party s'o that the matter 
may come out, and in the next debate the 
Members will be prepared more fully to lay 
down ways and means and to yive suggestions 
and recommendations for controlling this 
disease in which we are all concerned. 

SHRT BHUPESH GUPTA : Sir. do not 
spend more time on procedure. The Leader of 
the House should tell us whether he is 
prepared to sit on Monday. Let him tell us. If 
we Eire in a position to continue till Monday.   
.   .   . 

SHRI AKBAR ALI KHAN : Sir, no 
extension of the House. We have all got 
engagements. 

SHRI       K.      CHANDRASEKHARAN 
(Keraia) : Sir, the immediate provocation ior 
the Calling Attention signed by such a large 
body of Members from several sections of the 
House has been, if I know aright, the very 
serious allegations that were made on the floor 
of the House by the hon. Member, Mr. 
Mariswamy, in regard to what has happened in 
the State of Tamil Nadu in regard to the Rajya 
Sabha election. It was felt that in the face of 
the allegations, in the face of certain happen-
ings in other Stales, this was a serious matter 
which should be brought to the notice of this 
hon. House. By the nature of the reply given 
by the hon. Law Minister certainly more 
clarifications cannot be sought. It is not a 
matter for further clarification by the nature of 
the reply given, but the question is whether on 
the basis of that reply we can keep quiet. 
Everyone of us knows that something has 
happened in some of the States. This is a 
matter which should be discussed and seen to 
by this hon. House. The question so far as 
Calling Attention Motion in this House is 
concerned has not been put on a very technical 
plane. We have always taken it that a Calling 
Attention is something like a discussion. The 
effect of a Calling Attention has been a 
discussion.   Either 

we can go on with the Calling Attention, as the 
hon. Leader of the House stated of one stage, 
or we can immediately convert it into a 
discussion and proceed with the discussion. But 
may 1 respectfully submit, Sir, that the 
discussion should be continued for the whole 
of today, if necessary, rnd if it is so possible, 
the House may sit on Monday, although many 
Members may not be available on Monday 
because they have already fixed up their 
programmes ? So far as I am concerned, 1 
myself in all humi l i ty  must state that I will 
not be available on Monday, but that is a small 
thing. So far as Members who have already 
left are concerned, it will be unfair on our part 
to extend the House because they will not be 
able to participate in the discussion on 
Monday. But I would submit that the 
discussion could be continued till the end of 
today and then the discussion could be 
continued thereafter on the 27th when we meet 
again. It is not proper that we should stop with 
this and go into other business. We should go 
into this and thrash it out till 6 P.M. and 
conclude the discussion on the 27th when we 
reassemble. 

SHRI SUNDAR SINGH BHANDARI : 
Sir, one Bill is under discussion and that is 
about delegation of powers to the Governor of 
West Bengal. We can take it up immediately. 
Just after finishing that we can start the 
discussion. 

SHRI A. P. CHATTERJEE: Sir, may T 
make a submission whLh is twofold ? Firstly, 
86 persons have sent in this thing. In no 
debate on any matter of any prime importance 
have so many persons ever expressed their 
desire to take part. So, if you had called these 
86 persons one by one, 1 think that itself 
would have been a great debate and no further 
discussion would have been necessary. 
Tbsrefbre, 1 say on the first point that the 
Calling Attention should be taken up and there 
should not be any further discussion. I think 
the demand for a discussion is not quite an 
appropriate demand. 

The second thing is this that as far as the 
question of extension of the House is 
concerned, we are opposed to it because 
most of the Members of our party are going 
to attend a particular session somewhere in 
Goa. As far as I am concerned 1 have made 
already my appointment and I other 
Members    of our party have   made 
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their appointments. We have already made 
our appointments. It is not possible for 
Members of our party to take part in the 
discussion. That is the second point. There-
fore, we are opposed to any extension. 

The third point is this. I do not know why 
actually we are so much worked up. As a 
matter of fact bourgeoise electoral 
machinery... (Interruption) I do not know 
why Mr. Bhupesh Gupta is so much agita-
ted. 

SHRI JAIRAMDAS DAULATRAM : Sir, I 
rise on a point of order. My point of order is 
this. A calling attention notice is a calling 
attention notice, a notice calling the attention 
of Government to a certain matter. That is the 
object of a calling attention notice. I am 
against this being converted into a normal 
debate on this occasion, because it is a very 
very dan- j gerous precedent which will be 
laid down. \ A calling attention notice is a 
calling attention notice and we finish this as a 
calling attention notice. If a discussion is 
desired we must await another occasion. 

SHRI BHUPESH GUPTA : Sir, give 
some ruling. We are spending more time on 
procedure. If you decide on extension, have 
it. If you do not decide, then proceed with 
the calling attention. 

SHRI M. N. KAUL : The procedure is for 
the better organisation of the business of the 
House. My proposal for your consideration 
and the consideration of the House is that 
there is only one urgent business before the 
House today, that is to say, \hz West Bengal 
State Legislature (Delegation of Powers) 
Bill. That business be taken up and disposed 
of, and after that the calling attention may 
be converted into a discussion and if it is not 
concluded this day, it may continue in the 
next session. 

SHRI K. K. SHAH : If my business is 
accepted, then I have no objection. This is 
regarding Consultative Committee about 
West Bengal. The West Bengal legislative 
business might be accepted. If that is ac-
cepted, then it is all right. 

SHRI KRISHAN KANT: I have no 
objection to converting this calling attention 
into a regular discussion because that would 
be certainly useful, and let us throw more 
light on the subject. But I would suggest 
that this  discussion should not be 

merely replied to by the Minister of Law 
because many vital political questions are 
involved. 

MR. CHAIRMAN : That is another point. 

SHRI KRISHAN KANT : He will be 
replying only to the technical points. I wish 
the Home Minister and the Prime Minister 
who are vitally interested in this question 
and who feel the danger of this should also 
be present. If it is postponed to the next 
session, they can intervene at that time. 
Otherwise the whole purpose of converting 
this into a discussion will be lost. 

MR. CHAIRMAN : We have heard you, 
please. May I say something ? I take it that it 
is the general sense of the House that there 
should be a Short Duration Discussion on 
this.. . 

SOME HON. MEMBERS : Full dis-
cussion. 

MR. CHAIRMAN : All right. 
(Interruptions.) 

SHRI BHUPESH GUPTA : My non-
violent friends there can keep a little non-
violent. 

MR. CHAIRMAN : I think I have got 
powers to allow hon. Members to raise a 
discussion, apart from the short duration 
discussion. I believe that it is the sense of the 
House that there should be such a discussion. 
There are two important matters of business 
today, one is the West Eengal matter to 
which reference has already been made and 
the oiher is the statement which the Home 
Minister has to make about Shastriji's death. 
I therefore suggest that after these two kerns 
which I have described as important.  .   .   . 

SHRT K. S. CHAVDA (Gujarat) : One 
more statement of the Food Minister. 

MR. CHAIRMAN : There is a short 
statement by the Food Minister. 

After this and the laying of the papers on 
the Table is over, this item may be taken up 
as a discussion. It has been converted—there 
are precedents for conversion of Calling 
Attention Motions. This will be taken up. 
This discussion will go on till five today, and 
as it is not likely to be over, it will be 
resumed in the next session. 
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SHRr GODEY MURAHARI ; On the 
first day. 

MR. CHAIRMAN : The Business Ad-
visory Committee will  decide it. 

SHRI N. K. SHEJWALKAR : [ want to 
make one suggestion, not regarding the 
schedule, but regarding the subject-matter of 
discussion. My only submission is that 
instead of the words 'use of money power. it 
should be 'use of money and power". That 
should be done. 

MR. CHAIRMAN : You write to me 
about it and I will consider it. 

 
SHRI A. G. KULKARNI (Maharashtra) : 

Sir, are you going to allow me to raise that 
point which you permitted me to do after the 
Calling Attention Motion was over ? Am I to 
take it that I may do il now ? 

MR. CHAIRMAN : After these small 
things. 

SHRI A. G. KULKARNI : The whole 
thing is over. You told me in your Chamber 
that as soon as the Calling Attention Motion 
is over, I can make a reference to the 
Industrial Licensing Policy matter. Sir, the 
Minister is here now. Am 1 to take it tbat I 
can raise it ? 

MR. CHAIRMAN : You know that 
special matters are mentioned after these 
miscellaneous matters are over, Calling 
Attention Motion, laying of papers and so on. 
Why should you alter the practice today ? 

SHRI A. G. KULKARNI : I thought that 
the Calling Attention business was over. 

MR. CHAIRMAN: Papers to be laid on 
the Table. 

PAPERS LAID ON THE TABLE 
I. CERTIFIED ACCOUNTS (1968-69) OF THE 

INDIAN INSTITUTE OF TECHNOLOGY, 
DELHI AND RELATED PAPERS 

11. ANNUAL REPORT (1968-69) OF THE 
NATIONAL INSTITUTE OF FOUNDRY AND 

FORGE TECHNOLOGY, RANCHI 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN) :   Sir. j beg to lay    on    the 
Table-fa) A copy of the Certified Accounts 

of the Indian Institute ot' Technology. 
Delhi, for the year 1968-69, together with 
the Audit Report thereon, under sub-
section (4) of section 23 of the Institutes 
of Technology Act. 1961. 

(b) A copy of the Annual Report of the 
National Institute of Foundry and Forge 
Technology. Ranchi, for the year 1968-69. 
[Placed in Library. See No. LT-3072/70 

for fa) and (b). 
ANNUAL REPORT AND ACCOUNTS (1968-69)OF 

THE INDIAN INSTITUTE OF 
SCIENCE,BANGALORE 

SHRI BHARAT DARSHAN : Sir. I also 
beg to lay on the Table a copy of the Annual 
Report and Accounts of the Indian Institute 
of Science, Banjalore. for the year 1968-69. 
[Placed in Library. See No. LT-3072/70,] 

I. EIGHTH ANNUAL REPORT AND AC-
COUNTS (1968-69) OF THE DURRA-1'UR 

PROJECTS LIMITED, CALCUTTA AND 
RELATED PAPERS 

If. FoRTY-rtciiiTFi ANNUAL REPORT 
AND ACCOUNTS (1968-69) OF THE 
SINGARENI COLLIERIES COMPANY 

LIMITED AND RELATED PAPERS 
THE MINISTER OF STATE  IN   THE 

MINISTRY   OF     PETROLEUM     AND 


